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Language Commission. The question of
development of the regional languages is
within the purview of the State Government;
itis for them to see how the respective
languages are to be developed.

~ DR. RANEN SEN : Sir, I take objec-

tion to again using the word ‘regional
language’. Where does he get that word
from? All are Indian languages.

SHRI GOVINDA MENON: No
offence is meant. Thcy are all national
languages used in different regions.

DR. RANEN SEN: Yes; that way
you should say and write.

SHRI SRADHAKAR SUPAKAR : When
the Central Acts are translated into Hindi
and regional languages, the clients will
become more intelligent than the lawyers
thus increasing the problem of unemploy-
ment. Is that one of the reasons why the
process of translation is being delayed?

SHRI M. YUNUS SALEEM: It is
not correct to suggest; on the contrary, our
intention is that the translations may be
available to the general public and they may
understand what have been the legislations
enacted and what is the terminology adopt-
ed by the Central Government to be used
in the regional Acts.
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE -
(DR. SHRIMATI PHULRENU GUHA): (a)
The All India Congress Committee which met
atGoa in November,1968 recommended seven
years’ phased programme for introduction
of prohibition. This is under considera-
tion.

(b) The Chief Ministers of the States
are proposed to be consulted in this
matter.
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anifd 9T SR T AW FAA fF w0
¥ g ¥ S gw T fowem ?

THE ~ MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : To the best of my information
liquor is not served in official parties. As

to the second point Government have no
information.
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SHRI GOVINDA MENON :
g0 together tomorrow.
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DR. SHRIMATI PHULRENU
GUHA : It is a suggestion for action.

Let us

MR. SPEAKER : What is the foreign
exchange spent for importing is the ques-

tion. That is not a suggestion for
action.
DR. SHRIMATI PHULRENU

GUHA : We do not have that figure.

MR. SPEAKER : She wants notice.
SHRI MANUBHAI PATEL: Itis
clearly stated and a mandate has been given
by the Goa Resolution that Congress
Governments in the States will introduce
prohibition from the 2nd October 80 as to
complete within seven years the phassd pro-
gramme and this phased. programme which
is to Start from the 2nd" October will be
prepared in ¢ ion with the Chief
Ministers. I would like to know what
progress has been made in this direction
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because the 2nd October is coming nearer.
There is another thing also. As far as the
Chief Ministers of the States are concerned,
I can understand about their consultation.
But about the Union Territories which are
directly under the Central Government, what
step is Government taking to introduce
prohibition from the 2nd October. There
is a mandate that no Congressman shall
speak against prohibition. There is a re-
port that the Chief Ministers are now
advocating for tempering it. So, I would
like to know what steps are being taken
against this policy.

There are three specific questions, firstly,
about the progress made in connection
with the consultation with the State Chief
Ministers and, secondly, about the proposal
of introducing prohibition from the 2nd
October in Union Territories......

MR. SPEAKER :
them.

No nced to repeat

SHRI GOVINDA MENON : Speaking
for the Department of Social Welfare, what
we have done is that we have prepared a
note on prohibition for being circulated
amongst the Chief Ministers. We can do
nothing further than to suggest these things
to the Chief Ministers. Speaking again for
the Department, if the Chief Ministers
are departing from the Resolution passed in
Goa, this Department can do nothing in
that matter.

SHRI MANUBHAI PATEL: What
about Union Territorics which are directy
under you?

SHRI GOVINDA MENON : About
Union Territories also, many of them are
governed by Governments which are every-
day becoming almost the same as these of the
State Governments......

SHRI MANUBHAI PATEL: It is
shirking the responsibility.
SHRI GOVINDA MENON : If, for

example, the eclected Government of Delhi
Union Territory wants to impose prohibi-
tion, the Department of Social Welfare will
give its greatest support to that decision.

SHRI SWELL : Nobody in the country
seriously believes that the Congress is going
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to implement this Resolution on Prohibi-
tion, and ths prohibition laws, as they are
implemented now, have bscome a sort of
humiliating farce. If one goes to any posh
hotel, one is op:nly confronted with the
spectacle where a group of foreigners sit on
a table, have the drinks and have the time
of their lives, and a group of Indians on
another table are prohibited to drink and
they look on with envy and with a sense
of national humiliation. (Interruption) 1f
you go to any hotel, you will find it out. I
am all for prohibition. What I would like
to know from the Government is whether
they consider this kind of national humilia-
tion as a price that the nation has to pay
for its prohibition fad.

Oral Answers

SHRI GOVINDA MENON : I do not
think it is a humiliation not to drink.

SHRI SWELL : The Minister is twist-
ing my question. I am saying that—many
Indians would drink and you issue permits
to them for drinking—these people are
forced to a situation where they sit on
another table under humiliating circums-
tances and look at the foreigners drinking
and having the time of their lives.

SHRI GOVINDA MENON :
not think so.

1do

SHRI CHENGALRAYA NAIDU : Is
it a fact that the Finance Minister has
offered 50 per cent aid if any State Govern-
ment introduces prohibition and is it also
a fact that in order to get this 50 per cent
aid, the States which have already introduced
prohibition have scrapped it to re-introduce
it on the 2nd October in order to get the
benefit? ’

Another thing is that there is a rumour
going on here that a Minister went to
Vienna and he drank so much that he created
a scene there.  Will the hon. Minister explain
who that Minister was?

SHRI GOVINDA MENON : Rergading
the announcement made by the Finance
Minister, that aid will be available only to
those States where prohibition is newly
introduced. If in some places where prohi-
bition already exists that is withdrawn and
then it is reintroduced, under the terms of
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the offer made by the Finance Minister, no
aid will be available.

Regarding the Vienna question, I do
not know anything.

SHRI S. M. BANERIJEE : I would like
to know whether the attention of the hon.
Minister has been drawn to the Press news
that "just opposite the Springdales School
in Delhi, near Pusa Road, where boys and
girls of 16 or 17 years of age are studying
and near the Rabindra Rangsala, a wine
shop has been opened and a pukka shop
is being constructed. Although the matter
was taken up with the Dethi Administration
and the Chief Executive Councillor assured
that he would see that the shop is shifted,
I would like to know from the hon. Minister
whether this question was brought to his
notice and to the notice of his colleagues,
the Home Minister and even that Prime
Minister, by the Principal of that School,
Mrs. Kumar, with a request that it should
be shifted and if so, the reaction of the hon.
Minister. I would also like to know
whether he will go there personally and . see
the damage that is going to be done to the
students.

SHRI GOVINDA MENON : I under-
stand that it is being shifted.

SHRI M.L. SONDHI: It is being
shifted to the wrong direction; it is being
brought near Rabindra Rangsala. (Interrup-
tions)

SHRI GOVINDA MENON : I think,
that is not proper.
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SHRI GOVINDA MENON : When I
referred to the ‘Department of Social
Welfare’, 1 meant the Government of India.
Even the Government of India, with respect
to a matter which falls entirely under the
State list, can only make a suggestion to a
Chief Minister, and the offer made by the
Deputy Prime Minister here has been
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MR. SPEAKER : Mr. Jaipal Singh.

SHRI JAIPAL SINGH : Mr. Speaker.
(Inetrruptions)

SHRI S. KUNDU rose.

MR. SPEAKER : Dont get
Drink question should not
excited.

excited.
make us

SHRI JAIPAL SINGH : Mr. Speaker,
Sir. I have been an incorrigible anti-
prohibitionist. Under no  circumstances
will my Adivasis agree to this because the
meaning of prohibition is misunderstood.
Prohibition is not only in terms of bear,
whisky, rum and gin. Rice bear a staple
diet for the Santhals. It is used for every-
thing from birth, marriage, death and so on.
I want to know whether it is not a fact
that anti-prohibitionists are much better
national interroga‘ionists than others, (Inter-

accepted by one of the Gover ts—the
Government of Rajasthan. 1 here that the
Madras Government is asking for some
aid. )
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MR. SPEAKER : Can I retort and say
that 50 per cent of the Jana Sangh leaders
drink? What is the use of making reckless
allegations? Suppose they say like that,
will you not get offended? 509 of the
Ministers drink”—as if you have seen them
drinking! Hurling this type of allegations
against each other will not do.

MR. SPEAKER: It is an opinion.

SHRI SURENDRANATH DWIVEDY :
This question relates to the resolution passed
by AICC at Goa. I would like to know
whether the Government of India accepted
the proposal under which it was stated that
there will be a 7 years phased programme
for prohibition? Is there any phased
programme for 7 years? Since they take
the plea that this is a matter for the State
Government to implement, is there any
phased programme ? Have they discussed
it with the States?

SHRI GOVINDA MENON: As 1
already said, a note has been prepared
regarding prohibition for discussion with
the Chief Ministers when they come to
Delhi next week.

SHRI SHIVAJIRAO S. DESHMUKH :
The champions of prohibition forget that
prohibition by mere law does not prohibit
anything. It encourages bootlegging.
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The Chief Ministers who are against
prohibition are of the opinion that the only
possible way is by persuasion and not by
legislation. What is the Government’s
reaction to that ?

SHRI GOVINDA MENON : The Chief
Minister who holds such opinion is free to
hold such opinion.

SHRI JYOTIRMOY BASU : If the hon.
Minister aware of the fact that in Raj
Bhavans lot of duty-free foreign alcohol is
imported ? If so, what is his reaction?
Is he also aware of the fact that a famous
north Indian distillery, the Dyer M:aking
Breweries, gave Rs. 5 lakhs to the Congress
election funds last time?

SHRI GOVINDA MENON : I am not
awarg either of the facts or allegations mads
by the hon. Member.

SHRI JYOTIRMOY BASU : What ar:
you doing sitting there ?

SHRI SONAVANE : May I know if
the total prohibition is to be enforced in
all the States and Union Territories whether
the amount of loss in revenue on account
of prohibition will be made gooi to the
States? Have the Governmeat thought
over it and drawn any plan about it!

SHRI GOVINDA MENON : These
are matters which have to be discussed with
the Chief Ministers.

SHRI J. B. KRIPALANI : Dozs the hoa.
Minister know that when our people go to
foreign receptions, they freely drink and
sometimes they are found in such a condition
that they have to be shifted from “there?
When we give receptions, we do not serve
any liquor? Is that a desirable thing?
Also, may I know if it is not time to scrap
this prohibition programme from the
Directive Principles of State Policy enshrined
in our Constitution? It is better to be
frank in these matters than to shilly-shally.

SHRI GOVINDA MENON : I have
come across many persons who hold the
views propounded by Acharyaji.

SHRI J. B. KRIPALANI : Does he know
that officials and others who attend the
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receptions given by foreign Embassies drink
freely? Has it come to his notice or not?
If it has not, then he must be quite obvious
of facts.

SHRI GOVINDA MENON: I
not aware of it.

SHRI N. K. SOMANI : Ope thing cannot
be denied that this couatry of ours suffers
from a chronic shortage of resources which
has made it impossible for this Government
and the various State Governments to pro-
vide the basic necessities of life to human
beings. In view of this, may I know
whether the Government of India will
appoint a commission to enquire into the
estimate of the annual loss in terms of
revenue to the State, and the harmful
effects and the extent of operatioa of illicit
distillation and to have an educative pro-
gramme in favour of moderation instead of
the insensible policy of prohibition?

SHRI GOVINDA MENON: It is a
suggestion for action.

SHRI BISHWANATH ROY : May I
know whether the attention of the Central
Government has been drawn to a decision
of the UP Government to the effect that
within seven years complete prohibition
should be enforced in the eatire State, and
if so, in case the other State Governments
also do the same, may I know whether the
Government of India will come to the
succour of those States whose revenues
would be lessered thereby?

SHRI GOVINDA MENON : That
question can be considered when it is
raised.

SHRI MOHAMMAD SHERIFF : May
I know whether it is a fact that during the
recent Pondicherry State A bly elections,
some of the Congress candidates were toddy-
shop owners and if so, how many such
candidates were there ?

SHRI GOVINDA MENON : I cannot
answer it.

MR. SPEAKER : I think he has no
figures.
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SHRI GOVINDA MENON : I do not
know if there are such religious practices.
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) A review of such progress is contained
in the annual reports of the Commissioner
for Scheduled Castes and Scheduled Tribes
already laid on the Table of the House.

(b) and (c). The following new schemes
are proposed to be taken up for implementa-
tion during the 1V Plan period:—

(i) Special coaching to Scheduled
Caste and Scheduled Tribe boys in
interview techniques, etc., during
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the period between registration
in  Employment Exchanges and
Callout.

(ii) Special projects for assisting law
graduates in the completion of their
Bar Council Examination and
Juniorship;

(iii) Industrial-technical training to
Sheduled Caste students by estabili-
shed private entrepreneurs; and

(iv) Remodelling of the Industrial and

Technical Training Institutes to lay
more stress on modern trades and
vocations
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA

MENON): It is a good suggestion. 1
approve of it.

I think it is very good. I will try to

implement it.

SHRI HEM BARUA : How can you?
Sir, he is too old to implement it.

SHRI GOVINDA MENON : To the
extent I can.

=t e AT AT : §ET N AW
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